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the other two amendments to the vote of 
theHouse. 

AmeMfU/mewll NOl. 1 ad S w.,. pili IIIId II,,,.,,etI. 
MR. CHAIRMAN: The question Is: 

"In view of the serious financial crisis 
::. facing all the States and the fact that 

enormpus debt cbafaes of the States 
eat into their c:tpacity to launch 
dewlopmesn schemes, this House cans 
upon the GoveIl1lllcnt to immediately 
work out a scbcme of amortis:ttion of 
debts in consultation with the States 
and to implement it." 

The ReIDIIltID" INI IIl!1rui'l!d ----18.511 bn. 

R.ESOLtmON .RE: STATUS OF 
mMACHAL PR.ADESH 

SHlU VIlCR.AM CHANDMAHAIAN 
(CIwDba): I move : 

"That this House is of opinion tbat 
the Union Territory of Himachal 
Pradesh be raised to the status of a 
State." 

This llesolution rellec:ts the hope and 
aspirations of minions of people of the 
border territory of Himachal Pradesb. 

MR.. CHAIRMAN: The hon. Member 
may continue his speech nelIt time. Does 
the House wish to take up half 4ft-hour 
discussion ? 

SOME HON. MEMBERS: No. 

MR.. CHAIRMAN : The House stands 
adjourned tin 11 A. M. on Monday. 

ll1bn. 

The Lok Sabha thetl adJDIlnw/ till £Inc" 
0/ the CI«k DII MDlllla~. M.rc" 17. Iml 
PhlllIII1III26, 1890 (S.k,,). 


